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Central Administrative Tribunal
HYDERABAD BENCH : AT HYDERABA]_L)

0.A. No. 109/92 Date of Decision: 25,2,1992
“FAnNo- .
D,L.,Yogi | ‘ ____Petitioner.
My N.Krishna Rao Advocate for the

petitioner (s)
Versus

The Senior Divisional Mechanical Engineer,

South Central Railway, Sanchalan Bhavan, \ Respondent.
-~ Secunderabad & 2 others, ! .
ME, JkeGopal-Rao ‘Advocate for the
- . Respondent (s)
CORAM :

e

THE HON’'BLE MR. k,Balasubramanian, Member (Admn,)

THE HON'BLE MR. T.Chandrasekhara Reddy, Member (Judl, )

1. Whether Reporters of local papers may be allowed to see the Judgement ?
2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the fair copy of the Judgment ?.

N
4. Whether it needs to be circulated to other Benches of the Tribunal ?
5. Remarks of Vice Chairman on columns 1, 2,4 )
(To be submitted to Hon’ble Vice Chairman where he is not on the Bénch) ™

8

Ls ' 'T’ ,C i k—f )
(HEBS) (HTCSK)

M(A) M{JP -



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

C.A,N0,1G9/92 ' Dated s 25,2.1992,
SETWEEN ;
D. L.Yogi .o Applicant,

AND

1, The Senior Divisional
Mechanical Engineer,
South Central Railway,
Senchalan Bhavan, '
Secunderabad,

2. The Divisional Railway
Manager (BG), South
Central Railway,
Sanchalan Bhavan,
Secunderabad,

3. The General Maneger,
South Centril Railway,

Rail nilayam, -
Secundercbad, .o Respondents,

Counsel for the Applicant es Mr N.Krishna Rao
Counsel for the Respondents ,, Mr,JR.Gopal Rao, SC for Rlys
CORM 3
HON'BLE AHRI R,BALASUBRAMANIAN, MEMBER (ADMN . )
HON'BLE SHRI T.CHANDRASEKHARA REDDY,MEMBER (JUDL, )
(Order of the Division Bench delivered by

\Mll
Hon'ble :8hri T.Chandrasekhara Reddy, Member (Judl.,) ),

This is an application filed under Section &9 of
the Administrative Tribunals Act to direct the respondents
to promote the applicant as Assistant Ioco Foreman with
retrospective effect 1.e, from 1,1,1986 with all service
benefits and such other comsequential penefits and pass

such other order or orders as this Tribunal deem&fit and

-r.c-l\»—f—f;

pEoper,

contd,...2
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1. The Senior Divisional Mechanical-Engineer,
S.C.Railway, Sanchalan Bhavan, Secunderabad

2. The Divisional Railway Manager (BG)

South Central Railway, Sanchalan Bhavan, Secunderabad.
3. The General Mangger, S.C.Railway,

Railnilayam, Secunderabad.

4., One copy toMr .N.Krishna Rac, Advocate
Flat No.l&, Block No.7, MIG~II, Baghlingampally, Hyd.

5. One copy to Mr.J.R.Gopal Rao, SC for Rlyé, CAT ,Hyd,

e

.6, Onespare copy: - e

ac < g
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2. Mr,N.Krishna Rao, Advocate for the applicant .

énd Mr.Jk.Gopal Rao, Advocate for the reSpénéents are

present, Heard both sides, As and when the Juniors of the
applicant were said to-have been promoteqzepresentations had
been Submitted to the competent_autﬁority by the applicant
herein, The représeéntations are said to be dated 25.,11,1986,
5.4.1987, 15.11.19é7, 1.1.1988; 8.8,1988, 2,4,1989,17,.10,1989,
5.2,19%, 16,11,19%0, 2,3,1991, 30.4,1991, 23,8,1991, 4,11,1591.
and 9,12,1991, There appears to be no responGe from the |
595pondents to any of the representati@ns'made by the
applicant, So we are of the opinion that this OA can be
decided at the admission stage itself by giving appropriate
directions to the respondents so as to protect the interests

of the applicant, Hence we direct the respondents to dispose of
the said representations and pass final orﬂerZ?grgggérdance

T

with Law @1qg£§}2 months from the date of the receipt of this
order, If the applicant continues o be aggrieved by the

final order passed by the respondents on the said representationss
-the applicant will be at iibérty to approach this Tribunal T
afresh in accordance with law, With the said directions
the OA is diSpOSed'Of at the admission stage with no order

as to costs,

W dosbrmne—— — )

(R BALASUB RAMAN IAN ) (T.CHANDRASEKHARA REDDY ) -
Member (Admn, } Member (Judl, )

N S

,,’[ Dated: 254h February, 1992,

e (Dictated in the Open Court)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABEAD EENCH AT HYDERABAD

THE HON'BLE MR, ' \\J/ﬂ V.C.

THE HON'BLE MR.R.BALASUBRAMANIAN:M(A)
: "~ AND

THE HON'BLE MR.T.CHANDRASEKHAR REDDY:
M(JUDL)

THE HON'BLE MR.G{J.ROY : MEMBER{JUDL)

DATED: Q 512 ~le%2

QRDER/JUDGMENT 3

RALCea7 T A NG,

in \/
0.A.Nc, =]O-CK ) YL
TTATNe, - (W.P.No. )

t

~Admitted and interim directions
issyjed.

Allpwed

Diéposed of with directions,

Dismifssed

issed as withdlrawn
issed for Dpefault,
. Ordered/ Re jected

N& order-ags to eogts,
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